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2 TE GAZETTE OF INDIA: EXTRAORDINARY [PART II—SEc. 30)]

MEN'ISTRY OF AGRICULTURE

.

.
(Department of Agficuituraznd Ccroperaticn)

NOTECATION

New De‘mi, the 2 IL": May, 2009

V; G.S.R.-3]9’E)‘—!n exeitise of the powers conferred by clause (xii) of sub»$ection (2) of Section 95 of the

Prdtecfion of
'

rigfies and Fanners‘ Rights Act, 2001 (S 3 of2001), the antral Govemm‘ hereby makes the folfovirig .

'

N Pretection ofPlant Varieties and EJ‘
'

‘

031mg: 3mm,-

“4 ([3) Fees for ragistration of any vatiery of the genera and species other dual #Rs. 5,000
5 and farmers’ vanenes as spa filed in clause (a) Educatxonal —Rs. 7,003

».. u‘o-section (2) oiSe A n 29 ofthi AC! . .ercia] —Rs, 10 03’)

than exam: van

[FNal—


